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,  central ADHINTSTRATII/E TBTBI.M.,, jaB.LPI.B RrMPM n.,-
\  Original Application No. 529 oP igqg

Oabaipur, this the 25th day of March 2003.

^  - nember (3)Hon ble Mr. R.k. Upadhyaya - Member (Admnv.)
Chintaman, S/o Puduua (deceased)
Ex. Gangman (C.P.U.I-Khurai)
R/o Village -Hardi, Pcrst-Chasara

(By Advocate- ghrl H.R. Bharti)
- APPLICANTS

VERSUS

Union of India
through General Manager,
Central Railuay,
MUM0AI t CST

The Divisional Railway Manager,
Central Railway,
Dabalpur (M.P.)

Divisional Engineer (DEN)
West, Central Railway,
3ABAlPUR(M.P.)

Assit. Engineer (AEN)M.
Centrel Railway,
Sagar (M.P.)

P8™nelituay Inspector,
c.p.w,I. (M)
Khurai-Central Railway.
Distt.-Sagar,

- RESPONDENts

(By Advocate shri s.P. Slnha)

ORDER (oral)

Shanker Ralu. Member

MA-1495/2002 for bringing on legal hetfs on record
is allowed. Deceased applicant who was working as a Gangainn
suffered injury, resulting in fracture. He was declared fit

on 7.10.1998 for light job. He joined his duties end worked

till 17.5.99,

I
2. By an order dated 11.5.99 deceased applicant was declared
coin>ulsorlly retired w.e.f. 12.4.99 and could not be offered
alternative job. Thereupon, in view of persons with Blsability
(Equal opportunities. Protection of rights and Pull Participation)
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Act, 1995 a decision has
een taken by the roe ^

on 27.3.99 to offer hi "spondents

eent to 1 U ~
30.3.,.p. ° T " post on
in presence of tv on which"ce of two witnesses i «

applicant has/to^?®?'^'^ ' * *' ®®rvants"...«. .:tr.r:r «*"«
on the ground that once appul retirement
.inty till 17.5.99 he

cannot be compulaorily retired.
3* Respondents in theirs ,
--ased appiio^n, though was Ifl """""
but has refused to i i J°b

Join and moreover durlno +-H
of the OA directions h., k Pendencyactions have been Issued to fofr .. •
if he Is wilJin u Join dutieswilling by attending the office of chi
hut he hao ^^Cice of Chiefbo has not ooa^Und with the direction h
ettending the duties. „e aied ^
4. on 29.1.2802.ave carefully considered th •
oi the parties and perused the material ̂
<=-Pnisory retirement of ai^lioant ha b "
- aireotions have been issued to him t
niternate Job by an order dated 30 8 99 " "
- ̂Oin and his refusal and subseguen't ̂ 7
compliance witb tbe directions elnZ t
iiis time and penden^ of ^ '^'bing bis ■
infirmity in the order ' ® o not find any

orders passed by the r..
he was deolaref. » e. respondents, .gared medically unfit for the
rlshtly on special re "^s

ai ^o—Qxamlnaf-1

retired^ Having fail e oompulsorily

t  -ot he issue! to :::::rhir
— on the elternate Job „

job. However. appUoant has
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already been aooorded the retlral benefits in
pursuance of his oorapulsory retirement.

5- For the reasons recorded above the OA is
found bereft of merit and is accordingly dismissed.
No costs#

(Shanker Raju)
Member(j)

(R.K. Upadhyaya)
Member (a)
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